The Himachal Pradesh Prohibition of Cow Slaughter Act, 1979

Act 11 of 1979

Keyword(s):
Beef, Beef-Products, Cow, Slaughter, Uneconomic Cow

DISCLAIMER: This document is being furnished to you for your information by PRS
Legislative Research (PRS). The contents of this document have been obtained from sources
PRS believes to be reliable. These contents have not been independently verified, and PRS
makes no representation or warranty as to the accuracy, completeness or correctness. In
some cases the Principal Act and/or Amendment Act may not be available. Principal Acts
may or may not include subsequent amendments. For authoritative text, please contact the
relevant state department concerned or refer to the latest government publication or the
gazette notification. Any person using this material should take their own professional and
legal advice before acting on any information contained in this document. PRS or any persons
connected with it do not accept any liability arising from the use of this document. PRS or any
persons connected with it shall not be in any way responsible for any loss, damage, or distress
to any person on account of any action taken or not taken on the basis of this document.




PREVENTION OF TICKETLESS FRAVEL 129

Appointment and Delegation
HIMACHAL PRADESH HIGH COURT

Sinmla-2, the Tth Fanuary, 1977

No. HHC/Admnp. 6-(15){74.—In exercisc of the powers vested in them
by sub-scction (1) of section F0 of the Himachal Pradesh Prevention of Ticket-
less Teavel in Road Transport Service Act, 1976, the Hon’ble the Chief Justice
and Judges arc pleased to empower all the Chicf Judicial Magistrates in
Himachal Pradesh and the Traffic Magistrates, Simla and Mandi who are
cmpowcred Lo try offences under sectionn 260, Code ol Criminal Procedure,
1973 (Act No. 2 of 1974) to try offences under the abnve Act within the local
limits of their respective jurisdiction with immediate effect in a summary way.

(R.H.P. dated 15-1-1977, P. 76)

THE HIMACHAL PRADESH PROHIBITION OF COW
SLAUGHTER ACT, 1979

ARRANGEMENT Ol SLECTIONS
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THE HIMACHAL PRADESH PROHIBITION OF COW-
SLAUGHTER ACT, 1979
(Acr No. 11 or 1979)2
{Received the assent of the Governor, Himachal Pradesh on 8-6-1979 and was
published in R.H.P. Extra. , dt. 16-6-1979, p. 1927-1929).

An Act to prohibit the slaughier of cow and its progeny in Himachal Pradesh.

Be it cnacted by the Legislative Assembly of Himachal Pradesh in the
Thirtieth Year of the Republic of India as follows:—

1. Short title, extent and commencement. (1} This Act may be
called the Himachal Pradesh Prohibition of Cow Slaughter Act, 1979,

1. For slatcment of Objects and Reasons, sce R.H.P, Bxtrz, dated 24-3-1979, F. 1015.
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{(2) Itextends to the whole of the State ot Himachal Pracesh,
(3) It shall come into force alonce.

2. Definition.—In this Act, unless there is anyihing repugnant © the
subject or context,—

(a) “beel” means flesh of cow in any form hut does not include flesh
of cow contained in scaled containers and imported into Himachal
Pracdcesh;

{6) “heef products” include extraction from beef;

(¢) “‘cow” includes a butl, bull-.ck, ox, heifer or calf;

{d) “prescribed” means prestribed by rules made under this Act;

(&) “saughter” meaos killing by any mecthed whatsoever and includes
maiming and inllicting of physical injury which in the ordinary
course will cause death;

() “Government” means the Government of Himachal Pradesh; and

(£} “‘uncconomic cow” includes stray, unprotected, infirm, disabled,
diseaserd or barren cow.

3. Prohibition of slaughter.—Notwithstanding anything contained in
any other law for the time heing in force or any usage or custont o the contrary,
no person shall slavghter or cause to be slaughtered or offer or cause to he
oflered for slaughter any cow in any place in Hunachal Pradesh:

Pravided that killing of a cow by accident or in sell-defence will not be
considered as slaugltter under the Act.

4. Exceptons.-—(1) Nothing in section 3 shall apply to the slaughter
of & cow—

{a} whose suffering is such as to render its destruction desirable according
to the certificate of the Veterinary Officer of the area or such other

officer of the Animal Husbandry Departmeat as may be prescribed;
or

- {4} which' is suffering from any contagious or infectious disease notified
as such by the Government; or ' :

3

{¢} which is subject to experimentation in the interest of medical and
public health rescarch by a certified medical practitioner of the
Animal Husbandry Dcpartment.

(2) Where it is intended to Slaughter a cow for the reasons spedified in
clause (@) or clause (b) of sub-section (1) it shall be incumbent for a person
doing so to obtain a prior permission in.writing of the Veterinary Officer of

the area or such other officer of the Animal Husbandry Department as may
be preseribed.
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5. Prohibition of sale of beef.—Except as herein cxcepted and not-
withstanding anything containcd in any other | w for the time being in {orce
no person shall sell or offer for sale or cause to be sold bect or beef products in
any form except for such medicinal purposes as may be prescribed.

6. Establishment of instituations,—There shall he established by the
Governmenl, or by any lacal authority when so directed by the Government,
institutions for the reception, maintenance and  care of uneconorical cows.

7- Levy of fees.—The State Government or the local authority, if so
autherised, may levy such fees as may be prescribed for care and maintenance
of uneconumic cows in the institution.

8. Penalty.—(1) Whoever contravencs or attcmpts to contravene or abets
the contravention of the provisions of section 3 or 5 shall be guilly of an
offence punishable with rigorous imprisonment for a tcrm which may extend.

to five years, or with finc which may cxtend 1o five thousand rupecs, or with .

beth.

(2) Whoever fails to lodge the information in the manner and wichin
the time stated in sub-section (2) of section 4 shall be guilty of an oifencc
punishable with simple imprisonment {or a term which may extend to onc
year, or with fine which may extend to two hundred rupees, or with both,

(3) In any trial for an offence under sub-scction (1) or sub-section (2)
the burden ol proving that the slauglitcred cow belonged to the class specified

in clauses (@) or (#) of sub-section (1) of section 4 shall be on the accused.

9, Offences to be cognizable and mon-bailable.—Noiwithsianding

anything contained in the Code of Criminal Proccdure, 1973 {2 of 1974)-

an offence  punishable under sub-section (1) of scction 8 shall be cognizable and
non-bailable, '

10. Power to make rules.—(1} The Statc Government may make
rules for the purposc of carrying into effcct the previsions of this Act.

(2) Without prejudice to the gencrality of the foregoing powers, such
rulcs may provide for—

{a) thc conditions and the circurustances under which cows may be
slaughtered under sub-secton (1) of scction 4;

() the manner in which discases shall be notified under elause (#) of
sub-section (1) of section 4;

(¢) the manner in which permission shall be obtained under sub-scction
(2) of section 4;
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(d) the forms and contents of the certificate mentioved in sub-clause ()
of sub-section (1) ol section 4 and the authoritics competent to
grant it;

{¢} the manner in which and conditions under which becf or beef
prodscts are to be sold under section 35

{f} the matters relating to thc cstablishnient, maintenance, manage-
ment, supcrviston and control of institutions referred to in scction 6;

(g) the duties of any officer or authority having jurisdiction under this
Act, the procedure to be followed by such oflicer or authority; and

{ft) the maiters which arc to be and may be prescribed.

{8) Every rule made under this Act shall be laid as soon as may be afler
it is made, before the Legislative Assernbly while it is in scssion for a total period
of not less than {ourtcen days, which may be comprised in one session or in
two or more successive sessions, and if, before the expiry of the session in which
it is so laid or the session inmediately Iollowiny, the Assembly makes any
modification in the rule or decides that the rulc should not be made, the rule
shall thereafter have eflect only in such medified form or be of no cffect, as the
case may be, so, however, that sucle modification or annulment shall be without
prcjpdice to the validity of anything previously done under that rule.

11. Repeal and saviags.- {1) The Punjab Prohibition of Cow Slaughter
Act, 1955 (15 of 1956} in its application to the territories added to Himachal
Pradesh under section 5 of the Punjab Re-organisation Act, 1966 (31 of 1966)
is herby repealed.

{2) Notwithstanding such repeal anything don -, action taken, rules made
or notification issued in exercise of the powers conferred by or under the
provisions of thiz Act, shall be deemed io have been done, taken, made or
issued in excrcise of the powers conferred by or under this Act, as if this Act was
in force on the day on which such thing was done, action 1aken, rules made or
natification issucd.

NOTIFICATIONS

UMIMNER

THE HIMACHAL PRADESH PUBLIC MONEYS {RECOVERY
OF DUES) ACT, 1973

Officers authorised to issue certificates for recovery of dues as arrears
of land revenue

COVERNMENT OF HIMACHAL PRADESH
EDUCATION DEPARTMENT
NOTIFICATION
Stodu-2, the 2 st November, 1977

. No. 2-8/72-Edu.-B.—1In excrcise of the powers vested in him under clause
3 () of the Himachal Pradesh Public Mcneys (Recovery of Dues) Act, 1973





